Central Administrative Tribunal ——
principal Bench, Neu Delhi, (Eﬁ/l
/

R A- 95 in L‘j)G/’
o@%‘: ef RN

New Delhi this the 23rd day ef Nevember, 1995,

Hen'ble Sh, B, K, Singh, Member (A)
Hen'ble Smt.Lakshmi Suaminathan, Member ( J)

1, Unien ef India, threugh
its Principal Seerstary,
Gewvt, ef India,

Ministry eof Railuays,
Chairman Railway Beard,
Rail Bhawan, New Delhi,

2., President,
Indian Railuay Conference Asseciatien,
Gener al Managers Nerthern Railway,
Bareda Heuse, Neu Delhi,

3. Gensral Secretary,
Indian Railusy Cenfsrencs,
Asseciatien, Divl, Railway Manager's 0ffice,
Acceunts Building, Chamsferd Read,
Neu DS1lhi, Revieu applicants

(threugh Sh, H,K, Gangwani, adwecate)

ver sus
sh, R.K. Chatur vedi,
S/e late Sh. R, P, Chatur vedi,
R/e Railuay Qr, Ne, 107/16,
Thempsen Read, Railuay Celeny,

Near Neu Delhi Railway Statien,
Nsw Delhi, Respendent in RA

OR DER( BY CIR CULATION)
delivered by Hen'bls Sh, B.K, singh, Member (A)

Thig review applicatien Ne.311/95 has besn filed
by the respsndents fer cerrecting certain mistakes
eccuring in the judgement dated 19.9.95. The cententien
of the respendents csunsel is that in the eperative
pﬁrti-n in para-2 instead of rule 24 it should be read

as rule 22 ef the Rly, Servants 8.AR. 19686 In the
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same para instead of "rGSpondentS", it should Pt
Respondent No.1 is directed tc dispose of the apgeal
filed by the applicant within a period of six euks

from the date of receipt of a certified ccpy of this

OTdET .

The revieu application is5 allcwed and colrectasns
he incorporated in the judgement accerdinaly. A ©obY

of the amended order be issuec to the rival partiss.
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